Ry

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC

0.AN0.678/92 |

BETWEEN 3

P.Adinarayana

AND i

i. The Union of India rep. by
its Secretary, Ministry of
Defence, New Delhi, :

i
| AT HYDERABAD

Date of Order, 15,2,1994

o
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!
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... Applicant. .

2, The Director, Naval Science .

and Technldgical Lab,,
Organisation), Ministry of

Defence, Viggan Nagar,
Visakhapatniam,

1
|

,i

L - -
|

Counsel for tbe Applicant

Counsel for the Respondents

CORAM 3 l'

HON 'BLE Mr,V.NEELADRI RAO

HON 'BLE Mr.;'R.RANGARAJAN :

(kK & D

.. Respondents,

.
e Mr.G.ggrameswara Rao

es Mr . NJ,R.,Devraj

: VICE~CHAIRMAN

MEMBER (ADMN,)'

eel




| .

To. . N

1. The Secretary, Ministry| of Defence, Union of India, New Delhi.
/ "+ 2., 'The Director, .Naval -Science and Technological Lab o &

(R&D}Organisation), Ministyy of Defence, vigyan Nagar, viéaknapataam.‘
3. One copy to MI.G.Parame:,ara Rao, Advocate, CAT.Hyd. 1 ‘
4,,0ne copy to Mr.N.ReDevrdj, Sr.CGSC.CAT.Hyd. ' ' .
5. One copy to Library, CA?.Hyd. ' h ¥ . 3
) 6. One spare cdp?.w' IR AR - . ‘§ E
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0.A.N0.678/92. ! Dates N \IR™

. JUDGMENT SR
 as per Hon'ble Sri R. Rangarajan,‘Member(Administrative) X

L LI

. ,Applicantrherein joined as & Casual HelperfﬁCook) in
the Statditory Lanteen ‘of Navél'scieece and Téchﬁoiogical

Laboratory {N. S T. L Y, Visakapatnam, A, P under R-2 with

effect from 20'4 1990 on a daily wage of Rs,.20- 50 ps. His
services were Ferminated orally from 6.9.1991..lHe has also
filed earlier |an 0.A.No.877/91 in this Tribunal to avoid

his termination. The present 0,A, is filed praying for the

| o
same relief as was prayed for by the applicant:in O.2.No.
|
] |
| !
| i
' !
2, The coktention of the applicant herein and the relief

652/92,

|
asked for are’the same as that of the applicant in 0.A.No,.
652/92, Repl& to this O,A, submitted by the respondents

is on simllar’lines as in 0.A.No.652/92, Hﬂnce we seas
' . |
no reason toidiffer from the orders given in 0.A.No.652/92.
|

Hence, the féllcwing direction is given:= !

. | |
R=2 sj:uld place requisition on the coﬁcerned

Employment Exchange for supply of candidates

for filling up existing vacancies if aéy and
vacan¢ies that will arise in future in Group 'D'

in accordgnce with rules and regulatio?s and

if the name of the applicant is sponsored by the
Emplo&ment Exchange in pursuance of hié requisition
placeh on the Employment Exchange the case of the
applibant should also be considered ini his turn in
accordance with law. However, the abcve direction
will’not stand in the way of the réquhdents in
filling up of vacancies through cohpaSSionate
ground app01ntments and ex-Servicemen quota appointe

ments.,:.

3. The m A. is ordered accordingly. No costs.
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(R. Rangarajan) ('V.Neeladri Rao

Member(Admn ) ' Vice-Chairman #'™®
A ;

»-

Dated ‘> February, 1994.
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TYPED PY COMPARED RY

CrECKED =Y APFROVED BEY

I'7 TPE CENT AL %uMINISTRATIVE TRIBUWRL
IWILERATAD 3EICH AT HYDERABAD

TE FON'TLE “SR,.ITJUITTCE V.NEELADRI RAO
VICE-CHATRMAN o I-

TH. HOW'ZLE [K.{.B.GORTHI :MEMBER(a)
23D | .

THE 1ON'BLE R.T.CHADRASERNAR REDDY
MEMEZER(JULL )

17D /

PHE ECH'3BLE MR.R.RAWCARAGEG ¢ MEMBER
(ADMN)

: Dated:/g ~L19s4.

€RDER/ JUDe~a3 s

-

MJALRA/ LA, Yo,

in

J.A.No. . -
T.A.Ho. 67%/q2»{-m‘9.mo. )

Admitted and Interim Directions
issded. : -
Alloged. ) . : -

Disposed of with directions.
4__——.—-.—-‘

ifssed.

ssed as.withdrawn,

o«

Iismlssed for efault.
ted/Créered.
No order as to costs. o~
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